/° Té sk Zelenskyy speaks to Modi, seeks suEport

e IN APHONE conversationwith ~ for the implementation of his

g a m I n g Ukrainian PresidentVolodymyr ~ “peace formula”,which he had

! Zelenskyy on Monday, Prime  proposed onthe G20 platform.
Minister Narendra Modi The Prime Minister’s Office

employed in the AVGCsector,  stronglyreiteratedhiscallforan  (PMO)said Modirequested that
withanother 30,000 indirectly immediate cessation of hostili-  the Ukrainian authorities facili-
employed. However, most of  ties between Ukraineand Rus-  tate arrangements for the con-
theprogrammes offered byvar- sia,and said both sides should  tinued education of the Indian

ious AVGC institutes in India
are purelyacademicin nature.
“The aim Is to launch
AVGC-focused UG and PG
courseswith standard curricu-

their differences.

revert to dialogue and diplo-
macytofindalastingsolutionto

‘Inatweet, Zelenskyy said he
copnted on New Delhi’s support

students who had to return
from theeast European country
earlierthisyear.
“Theleadersalso exchanged
views about the ongoing ca{-

flictin Ukraine. Prime Minister
Modi strongly reiterated his
call foranimmediate cessation
ofhostilities,and said thatboth
sides should revert to dialogue
and diplomacytofindalasting
solution to their differences,”
the PMO said.

lum and globally recognised
degrees. Standardised admis-
sion tests for AVGC-related
courses via MECAT by MESC,”
K Sanjay Murthy, secretary,
higher education, ministry of

(Under Regulation 6 of the

FORM A
PUBLIC ANNOUNCEMENT

(Insolvency Resolution Process for Corporate Persons) Regulations, 201 6)
THE ATTENTION OF THE CREDITORS OF AABHA INDUSTRIES LIMITED

Insolvency and Bankruptcy Board of India

education, said.

RELEVANT PARTICULARS

The report has also stated 1. | Name of corporate debtor

AABHA INDUSTRIES LIMITED

14/06/2010

Registrar of Companies, Chandigarh

U17290PB2010PLC034005

AVGC accelerators and innova- 2. | Date of incorporation of corporate debtor
: : PSR S 3. | Authority under which corporate
tfon hubs in ,academlc u'{sutu debtor is incorporated / registered
tionsonthelines of Atal Tinker- —
. N 4. | Corporate Identity No. / Limited Liability
ingLabsneedtobeestablished. Identification No. of corporate debtor
Moreover, thereisaneed to 5. | Address of the registered office and

establish a dedicated produc-
tion fund fordomestic content
creation from across India.
Also,ithasbeenrecommended

principal office (if any) of corporate debtor

REGD. OFFCE: B-Vi-796/12/5, Street
No. 7, Gaushalla Chowk, Madhopuri
Ludhiana Punjab 141008

ADDRESS OTHER THAN REGISTERED
OFFICE: Vidya Vihar, Dhandha Colony,
Village Meharban, Rahon Road
Ludhiana 141007 Punjab.

to establish special incentives

23.12.2022

21.06.2023 (180th day from Insolvency
Commencement Date)

PERSONAL

I,Virendra Singh Yadav s/o-
Baljeet Singh R/0.D1/574,
Street.No.7B,Ashok-Nagar,
Delhi-110093,have changed
my name to Virendra
Singh,for all future purposes.

0040646920-6

I,Sakshi Chavhan D/o YashPal
Singh R/0 WZ-40, Naraina
Village,Delhi-110028,have
changed my name to Sakshi
Chauhan permanently.

0040646930-10

I,Ramesh Chander Bhatt,s/o
Bharav Dutt Bhatt,R/0 S-
251,1st Floor,School-Block,
Shakarpur,Delhi-110092,have
changed my name to Ramesh
Chand Bhatt,permanently.

0040646930-8

3 6. | Insolvency commencement date in
for women entrepreneurs in respect of corporate debtor.
the AVGC sector. 7. | Estimated date of closure of insolvency
) resolution process
7 8. | Name-and registration number of the insolvency
TATA ELXSI LTD professional acting as interim resolution professional

Mr. KRISHAN VRIND JAIN
Reg No: 2
IBBI/IPA-001/IP-P00284/2017-2018/10528

Registered Address : [TPB Road, thlteﬂeld,
-560048

NOTICE is hereby given that the certificate(s) for the
|undermentioned securities of the Company has been

9. [Address and e-mail of the interim resolution
professional, as registered with the Board

Sahib Zada Ajit Singh Nagar, Punjab 160055.
Email: jainkv@gmail.com

1139, Sector 82A, IT City, Block B, Behind WTC,

lost & the holder(s) of the said riti
has applied to the Company to issue duplicate certi- 10.
ficate(s). Any person who has a claim in respect of the
said securities should lodge such claim with the
Company at its Registered Office with in 15 days from

correspondence with the interi
resolution professional

Address and e-mail to be used for

SCO- 818, 1st Floor, Above Yes Bank,
m NAC, Manimajra, Chandigarh-160101
Email: cirp.aabhaindustries@gmail.com
Mobile No. 94170-09490, 73411-05244

this date, else the Company will proceed to issue
duplicate certificate(s) without further intimation.| | 11.] Last date for

of claims

07.01.2023

Name(s) of holder(s): lqbal Kaur Arora joint with 12
Chhatar Singh Arora, Kind of Securities & face value 5
10/- Equity Shares, No. of Securities 100, Folio No.

by the interim resolution

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained

Name the class(es)- NA

EXI0000750, Certificate No. B240504,

Nos. 31227661-31227760. Namefs) of the holder(s)| | 13| Names of Insolvency Professionals

Date: 27.12.2022 1QBAL KAUR ARORA joint with
Place: Mumbai CHHATAR SINGH ARORA

identified to] 1, NA

are available at:

(b) Details of authorized representatives

act as Authorised Representative of creditors | 2, NA
in a class (Three names for each class) 3.NA
14.|(a) Relevant Forms and (a) Web link:

http://ibbi.gov.in/downloadform.html
Please refer Note 1 given below for
applicable form(s)
(b) Not Applicable

ase-ll, Delhi-110091

9758, 22785289

ROPERTY)

3ANK, Circle Sastra Center East Delhi,
se-Il, Delhi-110091 under the Securitization

and in exercise of Powers conferred under
smand notice dated 17.10.2022 calling upon

Kumar Sharma RO- A-52/B3, Village Jhilmil
3s,2708981.57 (Rupees twenty seven lakh
expenses and other charges etc. thereon

Notice is hereby given that the

Limitedon23.12.2022. .

The creditors of M/s Aabha Industri
with proof on or before 07.01.202:
mentioned against entry No. 10.
The financial creditors shall subm

The submission of proof of claims
Insolvency and Bankruptcy Board

wer, Guarantor and the public in general that Note-1
f powers conferred on him under sub section
523rd day of December 2022, 4 lancial
3) of section 13 of the Act in respect of time | | Form CA: for Claims by Financial C:
Form D: for Claims by aworkmen ai

Form E: for Claims by Authorized Representative of Workmen and Employees

roperty and any dealing with the property will
(Previously Assets Recovery Management
'08981.57 (Rupees twenty seven lakh eight

H thi tc. th .
,%d CHieRGharges Btc-thersor, can be resolved immediately.

NEASURING 90.30 SQ. MTRS, PART OF
HILMIL, IN ABADI OF DILSHAD GARDEN,

Date: 26.12.2022
Place: Chandigarh

commencement of a corporate insolvency resolution process of M/s Aabha Ind

N]ational Company Law Tribunal has ordered the

I,Rakesh Kumar,S/o Kali
Charan Garg,R/0 D-121,UGF
Near-Yamuna Sports
Complex,Anand Vihar Laxmi-
Nagar, Delhi-110092,have
changed my name to Rakesh
Kumar Garg. 0040646963-5

| Amarjit Kaur Banga w/o
Chanchal Singh R/0 A-105A,
Mansa Ram Park, Uttam
Nagar, New Delhi-110059 have
changed my name to Amarijit
Kaur. 00406468731

l,Gurdane Chawla s/o-Gurdeep

Singh Chawla,R/0-D-

91,Panchsheel Enclave, Delhi-
110017,have changed my

name to Gurdane Singh

Chawla,for all future purpos- —ﬂv
es. 0040646930-9

ies Limited are hereby called upon to submittheir claims
3 to the interim resolution professional at the address

it their claims with proof by electronic means only. All

other creditors may submit the claims with proofin person, by post or by electronic means.

should be made in accordance with Chapter IV of the
of India (Insolvency Resolution Process for Corporate

Persons) Regulations, 2016. The proof of claims is to be submitted by way of the following
specified forms along with documentary proofin support of their claims:

Form B: for claims by Operational Creditors (except Workmen and employees)
Form C: for Claims by Financial Creditors

reditors ina Class
nd employee

Form F: for Claims by creditors other than financial creditors and operational creditors
Submission of false or misleading proofs of claim shall attract penalties.
Kindly mention contact details in the claim form so that any query regarding claim

Sdl-

Krishan Vrind Jain

(Reg. No. IBBI/IPA-001/IP-P00284/2017-2018/10528)
Interim Resolution Professional in the matter of
Aabha Industries Limited

FTnpnu‘J Cap

%" 201')_ CHANDIGARH

Bisakha Singh,R/0 K-
42,Second Floor,Pratap
Nagar,Malka Ganj,Delhi-
110007,have changed my
name to Bhagwant Singh per-
manently. 0040646920-7

I, Alka Gandhi w/o Varun
Mehta r/o D-205, Shiv Vihar
Apartment, Paschim Vihar,
Delhi-110087 have changed
my name to Alka Mehta per-
manently. 0040646842-1

I,Kabita Bhunia w/o-Santosh
Kumar Maity,R/0 17/3072/2C
A/3,Kh No.382/46,Gali
No.10,Ranjit-Nagar,Patel -
Nagar,New Delhi-110008,have
changed my name to Kavita
Maity,permanently.

0040646930-7

I,Bhagwant Singh Kala,S/o @
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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF AABHA INDUSTRIES LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor AABHA INDUSTRIES LIMITED
2. | Date of incorporation of corporate debtor 14/06/2010
3. | Authority under which corporate debtor is | Registrar of Companies, Chandigarh
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U17290PB2010PLC034005
Identification No. of corporate debtor
5. | Address of the registered office and principal office | REGD. OFFCE:
(if any) of corporate debtor B-VI-796/12/5, Street No. 7, Gaushalla
Chowk, Madhopuri Ludhiana Punjab
141008
ADDRESS OTHER THAN
REGISTERED OFFICE:
Vidya Vihar, Dhandha Colony, Village
Meharban, Rahon Road Ludhiana 141007
Punjab.
6. | Insolvency commencement date in respect of | 23.12.2022
corporate debtor
7. | Estimated date of closure of insolvency resolution | 21.06.2023 (180™ day from Insolvency
process Commencement Date)
8. | Name and registration number of the insolvency | Mr. KRISHAN VRIND JAIN
professional acting as interim resolution professional | Reg No: IBBI/IPA-001/IP-P00284/2017-
2018/10528
9. | Address and e-mail of the interim resolution | 1139, Sector 82A, IT City, Block B,
professional, as registered with the Board Behind Wtc, Sahib Zada Ajit Singh Nagar,
Punjab 160055.
Email: jainkv @gmail.com
10. | Address and e-mail to be used for correspondence | Sco-818, 1st Floor, Above Yes Bank,
with the interim resolution professional NAC, Manimajra, Chandigah-160101
Email: cirp.aabhaindustries @gmail.com
Mobile No.-94170-09490, 73411-05244
11. | Last date for submission of claims 07.01.2023
12. | Classes of creditors, if any, under clause (b) of sub- | Name the class(es)- NA
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act | 1. NA
as Authorized Representative of creditors in a class | 2. NA
(Three names for each class) 3.NA
14. (a) Relevant Forms and (a) Web link:

(b) Details of authorized representatives
are available at:

http://ibbi.gov.in/downloadform.html
Please refer Note 1 given below for
applicable form(s)

(b) Not Applicable



http://ibbi.gov.in/downloadform.html

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of M/s Aabha Industries Limited
on 23.12.2022.

The creditors of M/s Aabha Industries Limited are hereby called upon to submit their claims
with proof on or before 07.01.2023 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The proof of claims is to be submitted by way of the following
specified forms along with documentary proof in support of their claims:

Note- 1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by a workmen and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors
Submission of false or misleading proofs of claim shall attract penalties.

Kindly mention contact details in the claim form so that any query regarding claim can
be resolved immediately.

Krishan Vrind Jain

Date: 26.12.2022 (Reg.No IBBI/TPA-001/1P-P00284/2017-2018/10528)
Place: Chandigarh Interim Resolution Professional in the matter of
Aabha Industries Limited
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